LOK SABHA DEBATES

LOK SABHA

Thursday, August 10, 1972{Sravana 19,
1894 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPLAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

Joint Management Councis in Public
Sector Undertakings

*161. SHRI J. MATHA GOWDER :
Will the Mimister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Joint Management Councils
have been set up n all the Public Sector
Undertakings ;

(b) if not, the rcasons for not doing so ;
and

(c) the number of Public Sector Under-
takings in which the Joint Management
Councils have not been set up as yet ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) :
(a) to (e). Joint Management Councils are
set up by voluntary agreement between the
employets and workers and so far such
councils have been set up in 31 public sector
undertakings. The scheme of Joint Manage-
ment Counclils has not made much headway.
This may be due to the persistence of the
habits and institutions inherited and fatlure to
alter them radically.

SHRI J. MATHA GOWDER : What
steps have been taken by this radical Govern-
ment to alter the inherited habits and insti-
tutions so that Joint Management Councils
are sct up in all the remaining public sector
uadertakings ? And how long Government
propose to take shelter under the plea of
inherited hatts and institutions ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR): It is clear from the reply that,
though every effort was made, neither the
workers nor the management have taken the
Joint Management Council set-up sincerely, as
we desired. It would help them. After the
report of the National Labour Comaussion,
we are examining the whole question of joint
consultation. As the hon. Member is aware,
there are works commttees. Now we will be
having representation on the Board of Manage-
ment itself, So, in a situation like this, this
has been unsuccessful.

SHRI J. MATHA GOWDER : If the
scheme of Joint Management Council has not
made much headway, 1s it due to the fault
of the management or the public undertakings
or is it due to the fault of workers ? And if
there are drawbacks in the scheme itself,
what have Government done to rectify
thesc ?

SHRI R. K. KHADILKAR : As I have
made clear, workers do not respond, It is
not the fault of the management. They do
not discourage them from having Joint
Management  Councils. But the idea is
that the workers themselves should take the
lead and help in formaition as well as in
taking advantage of the Council for their
purposes.
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SHRIR. K. KHADILKAR : As I have
said, this matter was examined by the
National Labour Commission and they have
made certain recommendations They have
taken this aspect also into consideration
because Joint Management Councils have very
limited power.
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SHRI R. K. KHADILKAR : What the
hon, Membes has suggested is under active
consideration of the Government and we
would very much like industries to have one

representative union so that the present
anarchic or chaotic condition can be
removed.
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SHRI R. K. KHADILKAR : So far as the
Management Councils are concerned, I would
not like to blame the management, Of
course, there are some managements which
are not very co-opcrative, but, by and large
it is not correct to say that all managements
are like that,

SHRI DINEN BHATTACHARYYA : In
the course of his statement, Mr. Khadilkar,
the Labour Minister has stated that there are
alrcady some statutory committees like the
Works Committee and the Canteen Committee
and the workers have no confidence in these
committees and as such, the Government is
not in & position to state pow whether the
Joint Mabnagement Council will serve any
purpose or not. So, may 1 know what
concrete steps the Government want to take
at least to sce that the decisions taken by the
Works Committee are binding on both the
workers and the management ?
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SHRI R. K, KHADILKAR : The hon.
Member is fully aware that because of the
multiplicity of the unions, quite often the
management takes advantage of the position
and nothing is implemented, But, I know
quite a number of cases where these proposals
were implemented. There are some where
these are not implemented. But, as I said
we arc going to have a comprehensive legisia-
tion on this subject.

SHRI1 INDRAJIT GUPTA : The hon.
Minister must be aware that during the last
session of Parliament, the Public Undertakings
Committee has submitted a report on
Personnel Policies,. 1 would like to know
from him whether his Ministry has made a
study of the «pecific recommendation in the
PUC report to the effect that in all public
sector undertakings there should be set up
joint committecs on an elective basis and
whether his Ministry has brought this to the
notice of the other employing Ministries of the
Government of Indin and if so, what is their
reaction thereto ?

SHRI R. K KHADILKAR : I have seen
this recommendation and we are considering
how to implement it.

SHRI PILOO MODY : How long will you
consider it ?

EPF Arrears with Companies in

West Bengal
4
®162. SHRI AJIT KUMAR SAHA :
SHRI JAGDISH  BHATTA-
CHARYYA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state the
names of the companies and the amount of
Employees Provident Fund dues of workers
lying with them in arrears in West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHR1 BALGOVIND VERMA) ;

The Trovident Fund  Authorities have
reported  that  information regatding the
Provident Fund dues payable by each

company is not readily avallable. However,
a statement showing the names of and
smounts due from un-excmpted establishmente
in default of payment of provident fnm!~





